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INTRODUCTION 

I, the Chairman of Estimates Committee having been authorised by 
the Committee to submit tbe Report on their behalf, present this Fifty. 
Seventh Report on the Ministry of Railways-Transportation of Perish-
able Commodities by Railways. 

2. The Committee took evidence of the representatives of the 
Ministries of Railways and Agriculture on 31 May, 1983. The Committee 
wish to express their thanles 10 tbe officers of these Ministries for pll:lC· 
ing before them the material aDd information which they desired in 
connection with the examiution of the subject and giving 
evidence before the Committee. 

3. The Committee also wish to express their thanks to the re-
pregeI'ltatives of the Federation of Indian Chambers of Commerce and 
Industry, New Delhi, for furnishing thoir memorandum, giving evidence 
and making valuable suggestion. to the Committee. 

4. The Committee also wish to express their thanks to other Or-
ganisations and individuals who furnished memoranda on the subject 
to the Committee. 

S. The Report was considerd and adopted by the Committee on 
16 December. 1983. 

6. For facility of reference and convenience, the recommendations 
and observations of the Committee have been printed in thick type in 
the body of the Report. and have also been reproduced in a consoli 
dated form in the Appendix to tbe Report. 

NEW DELHt; 
D~c~mhtr 19. 19R3 

-Agrahayano 28. J'JUS t:j) 

(v) 

. BANS[ LAL 
Chairman, 

ulimatts Committtc'. 



CHAPTER I 

PRODUCTION PATTERN AND VOLUME OF TRAFFIC 

1.1 Production of fruits, vegetables and flowers etc. is confined to 
selected areas in India due to agro-climatic reasons, whereas the con-
sumption takes place throughout the country. This spatial discontinuity 
on the production front and demand for consumption from all over the 
country necessitates the availability of an efficient, cheap and flexible 
transportation system to get the ~oods from the producers to the 
consumers. 

1.2 According to Rail India Technical Economic Service (RITES) 
Report, as referred to in the Report of the group on Perishable Agri-
cultural Commodities (May, 1981) set up by the Ministry of Agriculture, 
fruit and vegetables show a predominant preference for highways. Rail-
ways and highways together carried a total of around 81 la\t.h tonnes of 
fruit and vegetables through 216 check posts surveyed in 1978-79. Of this 
road's share was 91%. The average lead of fruit and vegetables in case 
of railways is 1557 Kms, but in the case of highways. average lead was 
worked out as 445 Kms. It has been observed that highways position of 
predominance is not affected upto a distance of 1600 Kms. For a dis-
tance beyond 1600 Kms, where railways carried greater share, the 
amount of commodity carried is rather negligible i. e. only 3% of the 
total fruit and vegetables moved, though the Railways constitute the 
cheapest mode of transportation for fruit and vegetables. 

1.3 It was pointed out during the evidence of the representatives 
of the Ministry of Railways before the Committee tbat the facilities 
needed for tbe transport of.perishable commodities were distinct from 
those required for most of the other commodities transported by Rail-
ways. Asked. wbether the Ministry bad prepared any perspective pJan 
in this rogard for implementation through inter-ministerial co-ordina-
tion, representative of the Ministry of Railways stated:-
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"A ,roup on transportation of perishable agricultural commodity 
was set up by the MiDi~try of Agriculture at the instance of the 
Prime Minister and they submitted a report in 1981. This was 
set up by tbe Govt. of India. Ministry of Agriculture, in which 
the railways was also represented. In line with their recommen-
dations and with the recommendations of the RITES the rail-
ways are working out a perspective plan in respect of parcel 
trailk which the railways can handle within their resources by 
making available room in the brake vans, by attaching vans to 
fast traios wherever room· permits, by orsanisinsspecial trains 
during peak season for commodities and by running pllrcel 
trains on maior trunk routes where the demand is adequate. 
T would only add that in view of the fact that there is very 
heavy pressure for passenger traffic which we are unable to 
meet fully due to our limited resources, the question of to what 
extent the priority will have to be given to. parcel traffic over 
passenger traffic requirments would have to be taken into consi-
deration. Within our limited resources, we are I;Dakin~ out a 
plan to see \\hat best can be done." 

He added:-

"These recomm~ndations of the Group on Perishable Commodities 
have just come to us and we are maki~&. out apersp~tive < 

plan." 

1.4 Asked whether the perspective plan was in ~he direction of 
providing adequate room for perishable commodities 'in the long dis-
tance mail/passenger trains, the representative of the Ministry of Rail-
ways Itated:-

.. As far as passenser traffic on mail and ~prC/lstraiDs ia concerned 
in the mail and e)tpres. trains the room is heavily booked and 
the scope for parcel vaDi as such j, limited except io • few 
trains like Howrah - Madra. Janata. Otherwise whatever room 
j~ available in brake vanl is what .i. available for clearance of 
fast r:1 reel trnffic. During st'8sons we organise the space for 
orangt's, bananas. potatoes. etc. If more traffic hal to be carried 
more satisfactorily, then in these lOD.-distaDCC traiDI we have 



to put more pareol vans. but there is the competition for room 
with passenger coaches. For construction of new Juuage vans 
we are giving lower priority because we are giving priority for 
pass.nger-carrying. These are our limitatiops." 

I.S In a memorandum furnished to the Committee. it has been 
stated that :-

"Perishable commodities are high rated commodities' on the 
Ruilways and it would be in the interest of the Ra ilways them-
selves to attract mor~ and more traffic of perishabJe commo-
dities to themselves. However, the very nature and character-
istics of perishable commodities would call for a special 
treatment in comparison to normal freight carried by the 
Railways." 

1.6 Asked, whether in view of the fact that perishable comm~ 
dities subst~ntially moved by road because as compared to the present 
rail transport, road transport for tbese commodities was safer, cheaper 
and quiclter, the Minister was planning to make the rail transport of 
Periahable Commodities attractive, representative of the Mini.try 
replied :-

"Perishable Commodities are not hip-rated ·traffic and the Railway. 
are heavily subsidising this traffic. Even after -levying the 
surcharge, the rate charged does not cover tbe COlt of opel'a-
tions. At tOday's cost the subsidy is to the ex:tent of 60 to 70 
percent. As per studies.carried out by RITES and the p18.llI1in. 
commission, the advantage 10 the economy lies in road move-
ment of these Commodities for distance upto 900 Kms. Road 
transport, particularly for short and medium distances, is 
quicker and since it provides door-to·door service, it is much 
safer also; also the rates charged are comparable aad iq somc 
cases even slightly cheaper than what we are charging: 

Regarding our Ministry'S Plan, as I said earlier, .we are actualy 
making oul this perspective plan which will essentially envisagc 
improving the quality of service in respect of the type of parcel 
traffic w4ich the Railwa)'s are envisaged to handle." 
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1.7 The Ministry of Railways were asked to furnish a statement 
showina volume of traffic actua\1y handled by them in respect of perIsh-
able commodities, including sea.onal fruits and vegetables vis-a-vis the 
tralIic anticipated on the basis of demand. While furnishing zone-wise 
Aaures relating to volume of tralTic of perishable commodities, during 
the years 1979 to 1981-82, the Ministry stated that the figures for quan-
tum of traffic as anticipated on the basis of demand were n'ot main-
tained by them. An analysis of these figures showed that there was no 
appreciable increase in movement of any of the perishable commodities 
in any of the regions. 

1.8 Asked, whether the Ministry kept any track of the production 
pattern of these commodities in the production areas under various Rail- • 
ways, and in the ahsence of such an arrangement how the Ministry 
anticipated/assessed volume of such traffic in various railways, the 
represtntatives of the Ministry stated:-

.............. The machinery that we have, as far as keeping track of 
the production trend and demand is concerned, is that at the 
known places where such traffic is offered, we meet the asso-
ciations and through them make out a movement plan depend-
ing upon the production during the current ~ear. Based on tbat 
we assess tbe demand for wagons and special trains and then 
make the arrangemont accordingly ............ These meetings arc 
held before the commencement of the seasons for that particular 
commodity." 

The representative of the Ministry furtber added :-

"The figures of production trend which we have tried to obtain 
from the Ministry of Aariculture are not up to date. Whatever 
fi,ld survey we have been able to do, they reflect tbat the pro-

• duction ............ trends have been the same as in previous 
years .......... there may be some marlina} change. Our infor-
mation was that some of tbe traffic has sone to the road." • 

1.9 On the question beins posed to the representative of the 
Ministry of Agriculture whether that Ministry was maintaining any 
totord of tl1~ prO<luqti<?p' pattern of perishable commodities, he atated :-



"In rClpctOt ofhort,icuJture, tbe MiDistry is not maintain ins infor-
mation oll"'all the crops but sum of the crops.The econom!c and 
statistics Directorato is coUectin, figures in respect of bananas. 
onions and pota,tocs. Other fiaures arc also available from 

·F.A.O." 

The witness added :-

"There is a proposal to form a National Hol1icultusaJ Board. which 
will go into tbe question of makiA, proper transportation 
arrangements for horticultural products frOID one part of the 
country to other parts." 

1.10 Asked wbether the Ministry of ASriculture maiatained any 
coordination with the Ministry of Railways/Regional Railway autho-
rities with rcgard to movement of pCl'ilhable commodities from tbe place 
of production to the mandis/consumption poin~s, the representative of 
the Ministry of Agriculture stated :-

"Except for wheat and other foodgrains. there is no co-ordination 
at the leveJ, of the Ministry.But in respect of milk movement 
we have been able to coordinate with the Railway Board. The 
National Dairy Development Board has achieved' very 100d 
results. They have got 76 railway tankers for movement of 
milk. These tankers are attached to the passanger trains for 
movement of milk from one part of the country to another. It' 
is done from Guntur to Calcutta, Bikaner to JuUundur &: 
Delhi and AnaRd to Bombay & Calcutta. 

1.11 Asked, whet~er both the Ministries agree that there was a 
need for creating a coordinating body in the Ministries for adequate 
transportation facilities having regard to production and demand in 
various regions, the representative of the Ministry of Agriculture stated:-

........ there is no machinery as such for having this type of coordi- • 
nation. But of course an effort is made towards that direction 
and an ad hoc IOoordination is there." 

) . .12 Th. representatives of the Ministry of Railways, however, 
stated :-
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"In tho R.eport of the Group on Perishable Agricultural Commo-
dities, they have envisaged a 3-tier institutional framework· At 
the national level, a National Horticultural Board has been 
sugested to provide the needed degree of coordination and 
monitoring of the production and marketing of agricultural 
commodities. At the regional level, four Regional Horticultural 
Growers Cooperative Federations have been suggcste4. At the 
base level, the primary horticultural growers organisations to 
cover a sizeable compact area have been suggested. It is our 
uaderstanding that jf this institutional framework CQDles in, we 
should be able to get a kind of coordination which the Commi-
tee desires." 

1.13 It is e88eDtial to eDsure adequate aU8D&eDleDt for speedy ... 
safe movemeDt of horticultoral aDd other perishable commod·fties III the 
interest of botb producers aDd coasumers. Tbe Committtee's exalDillatJoa 
of arrangemeDt made by Railways regretably rnealed se.a. 
deIlcleocles that persisted all alolli. The coordination betw... abe 
concerned Ministries viz. MIDistry or Apiculture aad the MIDhtry 
of Rallways, which is the primary require ment is by and large Don exis-
tent. Neither of tbese Ministrie!!l bas precise and uptodate information 
a. to production Ilnd demaad for these commodities in tbe varl .... 
reP,oas to plan and provide for traasport by rail. In fact, the rallwaya are 
..... ware of the traffic demand ud even tbe Ministry of Agriculture 
bas not been maintaining statistics in regard to horticultural crops 
except a few. It was' only rC(lently thllt a Iroup on traDsportation of 
perisbable qricultural commodities was set up by the Ministry of Agri-
c:alture anociatiDK the railways. Tbe report of the group submitted In 
1981 "Itlil under consideratioD for evoh'iD& a perspective plan by tb, 
railway. and setting up a National Horticultural Board as an apex 
body by the Ministry of Agriculture in order to make proper trlUllpor-
tation arranlemeots for horticultural products. Tbe Committee wonld 
like to know wby not Institutional arrangement bas beeD thoDabt of 
and proper planning doae to ensure adequate, speedy and safe rail 
lIII01emeat of perisbable commodities so far. 

1.14 The Committee wlsb to empbasise tbat tbe deleiendes ID 
regard to ooUection of statist~c of production and demaad realoawise 
and _Iements for transport of perishable commodities should be 
remoftd by maldlll sucb institutioDal arransemeaJs as may be IIIIded 
and evohia, a perspective p'an for pattiDI it tbrou&h without dell),. 



FREIGHT STRUcrURB 

2.1 On ,the quclltion of as~iinment of Classification/priority to. peri-
shable commodities the Ministry of Railways have stated in the 
Preliminary Material furnilbed to the Committee as foJlows:-

Clqs#/icat ion 

2.2 With effect from 1.4.1982, the scales of parcel rates have been 
rationalised. Perishable Commodities moving as coaching traffic are 
charged at Concessiona) Parcel rates under CP-I, CP-2 and CP-3 
scales, which form 800/0', 50% and 40% of the base scale, namely, 
GP-A Scale. Important perishable commodities chargeable under 
the. r.spective scales of rate are giveD below:-

(a) Under Conce~sio"al Parcel Scme, CP-J 

Butter 

Cream 

Knoa (I)r,iecl Milk) 

Betel Leaves 

(b) Under ConcessioMl PtII*t:el StJoIe, CP-2 

• Bread 
Curd 
Cut Flowen 

Eus 
Fish, fre&h 
Frcsh Fuuits of 
all kindt. 

7 

Icc 
Meat, freab 
OAioD6 

Potatoes 

Sweetmeats, Indian 

Yeut 



• 
(e) U"'r C01lcellional P(JI'cel Seale CP-3 

Vagetable. (including Carrot, Cauliflower & C8bbaae) 
-Milk 
Vegetable seedling (Plants) 
Fish Spawn (for rearing purpOlCl). 

·Bread and Milk are charged at the appropriate scal, or-rate 
lesa 10%. 

2.3 In addition, special station-to-station rates are . quoted by 
the Railways for perishable traffic wherever justified. For exaaaple, 
in respect of Plantains (Bananas) traffic moving from Bhuaaval 
Division of Central Railway, special rates have been quoted allowing 
40% concession below the GP-2 scale rate and for Orange traffic 
moving from Nagpur Divisions of Central and South Eastern 
Railways, involving a concession of 15% below the GP-2 scale rate. 

2.4 Fresh Fruits and Vegetables, if carried by goods trains arc 
cbargeable at class 47.5 (OR) in wagons-loads and at class 67.S (OR) 
in (Smalls) 

Priority 

(a) Coaching/Parcel Traffic-Priority 

2.5 Perishable commoditie.: moving as coaching traffic enjoy the 
highest priority (even higher than the •• A" priority applicable to goods 
traffic), as they are cleared by Passenger, Mail/Express and other Coa-
chins trains which run according to fixed time table. 

Goods Traffic-Priority 

2.6 The Railways are glVlog due priority to the clearance of 
onions and patatoes. Wagons for loading of onions and potatoes are 
supplied under priority 'C' and '0' of the Preferential Traffic Schedule 
as given below:-

(i) Perishable traffic like onions 011 trade account ......... '0' 

(ii) Onions when programmed and sponsored by Co-operative 
$ocietiea like National Agricultural Co-eperative MarbtiDJ 
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Federation Maharashtra State Cooperative Marketing 
Federation, etc., under the Price Support Scheme feragricul-
tural produce helonging to Cooperative Societies ..... , 'C' 

(iii) Potatoes .... 

2.7 Onion traffic is mostly offered in Maharashtra and Gujarat 
States served by the Central and Western Railways. Potato traffic 
is offered by Northern 'lates like Punjab, Haryana, Himachal Pradesh 
and Uttar Pradesh served by Northern and North Eastern Railways. 

2.8 Instructions are in existence to pay special attention to clear 
commodities like onions and potatoes. The bulk of the offering of 
potato traffic from Uttar Pradesh is for destinations on Northeast 
Frontier Railways. Despite severe constraints in moving potatoes to 
destinations in Assam and other North Estern States by .aU metre gauge 
route. which is much slower and has inadequate facilities, North East-
ern Railway have been asked to permit movement of potatoes by all 
metre sauge routes during the potato season as desired by Uttar 
Pradesh Government. 

2.9 Asked to spell out the 'servere constraints' in moving these 
c()mmo<iities to Assam and other North Eastern States alld the stepa 
taken to remove these constraints, the representative of the Miftiltry 
during evidence Stated: 

"This (broad gauge) route is a very subsidiary, unimportant route 
after convesion of the main route to broad gauge. It has a 
series of loops where the trains have to reverse it. directions 
in four places and in most of the stations there are only two 
lines with the result that the capacity. for moving the train 
is extremely limited. On these sections, the spee4 il itself very 
poor and old, dilapidated locomotives are being Uled. The 
stations are non-interlocked. Because of these things it was 
impossible for us to run more than two ,oads trains a day. 
The loops are ahort. Hardly 20 or 30 wagons can be taken. 
The State Government and the trade represented to us the 
difficulties. There were also requests from the North-castern 
St~te. and Allam that they are "ory . much depe~cmt on thi4 
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traffic. Then we did take certain mealures. We gave some 
priority and upgraded the condition of the track marginally 
and then we put in diesel locomotives instead of steam locos. 
Then we also took some works which were in progress. Some 
of the signalling system is improved so that the speed is 
better. We are also putting up additional loops and the 
length of the loops are also iDcreased. Then we rationalised 
the traffic. As I submitted, earlier, we had foodgrain move-
ment and the salt movement which is also coming to some 
of these areas which we rationalised by takiDg it on broad 
gauge and we created capacity for movement of this traffic 
during season by the metre gauge. Thus we are now by and 
la. meeting the traffic. 

Then regarding the potato traffic, we requested them to 
bring it to the broad gause aDd they are not prepared to do 
it 3!l they fear there will be pilferage and there will be 
transhipments. They were afraid that it may not reach the 
consuming centres iD time and they demand that it should 
go by metre gauge throughout 80 that there is no 
transhipment:' 

2.10 ID a memorandum famished to the Committee it has been 
stated that: 

"Tile system of claui6.cation and priorities assigned by the 
RailWays is not 81tiefutol)'. As a result of this, the consign-
meats do not roach the destination iD time. For iDstance, at 
prescnt the Railw~ys do Dot accept pori~hable goods iD fast 
express trAins. There is a need for lowering the classification so 
tbat the frc.ijht is relatively .Qhcapcr in (;omparisoD to road 
traa.port, but at the same time the lOods are moved as fast as 
pOllible," 

2.11 Asked what the Ministry ha(J to say iD this regard, the 
representative of the Ministry stated: 

"Wc do carry perishables by fast and express trains to the extent 
room.is available. As far as priority is concerned, it enjoys 
Ute bipest priority in the matter of clearing ~bles. 
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There is no case for quoting a lowe~ freijbt rate as the 
existing rates are already subsidised." 

2.12 Referring to the freigbt structur~ for tra~sportatjon of 
perishable commodities by Raalways it has been stated in a memoran-

'Qum furnished to the Cumminee; 

"Although the existing railway parcels rate is quite low, in actual 
, practice, this rate works out ~uch h(ghe~ in" c,omparison with 

the truck rate by road when all {~e dther factors such as 
damage/loss as well as incidental expenses involved 
in railway transport are taken into ·account. As such the 
question 'of allo~in8 the lo~est rate C~~2 to all kinds of 
fruits, butter, khoa, pan etc. needs to be favourably 
considered. " 

21 ~ Asked whl!t\)er the soggestwn finds favour withtbe Minis-
try, tbe representative of tbe Ministry 4Jtate<i: 

"Even the CP-l rate, is highly subsidised. We do DOt co~ider there 
is any justification for any further subsidy:' 

2. 14 A Fruit Exporters Association from Hyderabad suggested 
to the Committee in tlieir memorand'urri that: . 

"PerisJtable commodities should be charged the same rate irrespect-
ive of whether carried by express trai~s or super' ras:t" trains. 
Due to charging 'of 30% e~tra by super' fast trains' the prices 
of perishables are pushed up and it is beyohdthe purchasing 
capacity of the common man. Hence charges should be levied 
without anyelCtra even if: moved by super fast trains." 

2.15 Asked; whether the Ministry agreed with the sU8&ClStion ~at 
no extra charges be made for perishable tuffic wben- tr~po~ "by 
cltl'ress/super ,fast trains, the teprcsentative of the Ministry stated: 

"For super fast trains it has bren increased by 30 per cent. I feel 
from tbepercentage and the rates, it ~as been iocrsaaed 
keeping in view tbe traffic which is moved and tbey caD 
certainly bear this and in our view there is n~ cause (or aboli-
sbin! this' super cbarge." 



12 

Concessions in Freight 

2.16 It has been stated before the Committee by a non-Oificial 
Organisation:-

"At present bananas, oranges and mangoes are transported on a 
rakeload basis by special trains. This system should conti-
nue. But here, the concession is when you move on a full 
rake basis. When you move on a full rake basis the concession 
is 40 per cent of thc normal parcel rate. It is used to be 50 
per cent in the past. Now this has been reduced to 40 per cent. 
Our submission is that these goods should continue to be 
transported on a full rake basis by special train at a rate of 50 
per cent lesl than the normal rate. Our second submission is 
that other commodities should be charged at the goods rate 
to move by the Express and super-fast trains. And on 
the super-fast and Express trains, adequate provision should 
be made for ~pace to move this kind of traffic (\n a small 
scale." 

2.17 Asked, whether it was a fact that the concession was given 
when commodities were bOOKed on full rake basis. the represen:ative 
of the Ministry stated:-

"The concession is givel1 to the commodity, not because it is 
booked in bulk. In the case of wagon loads also this 
concession is given ... 1t is given for the particular traffic." 

2.18 A non-official organisation pointed out to the Committee in 
their memorandum that within a year freight charges for perishable 
goods have been increased thre~ times. It was also pointed out that 
lately the freight slabs have been raised from 3 Kgs. to 10 Kgs. For 31 
Kp. the freight will be charged for 40 Kgs" thereby making the 
merchant pay freight for 9 Kgs. unnecessarily. 

2.19 The representative of the Ministry stated in this regard:-

"It is not correct to say that the freight charges have bern incre-
ased in respect of one year three tim~. During the past five 
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years it has been increased Lbree times. As far the slab system 
is concerned, we bave to followed the recommendation of the 
RTEC and in the context of the subsidised rate we are giving. 
I do not tbink it is a very big weigbt on the consumers." 

Surc/rQrge on perishables 

2.20 An Association of Duck Eggs producers and exporters bas in 
their memorandum to the Committee stated that :-

"'Tbere is levy of surcharge on the perisbabJes. Therefore, we req-
uest for the abolition of surcharge on perishables and for the 
reduction of freight rate." 

2.21 A Fruit Marchant Association in Andhra Pradesh has also 
pointed out tbat :-

'It is unbearable that the Railway Authorities are charging twenty 
per cent as Surcharge and Fifty per cent as Super charge for 
fast and super fast trains respectively. This is more than the 
value of the goods. The exporters cannot bear hence please re-
commend for elimination of both surcbarges and super charge 
on perishables. II 

2.22 Asked to state the factual position as also the Ministry's reac-
tion t~ the suggestion regarding elimination of surcharge and super 
charge, the representative of the Ministry stated :-

"It is true that we are levying this surcharge. There is no case for 
abolishing the surcharge and the existing structure is all right. 
In terms of percentage the percentage is, for perishable meter-
rial 20 per cent and 30 per cent for super-fast trains." 

1.%3 Perlsbable commodities are carried by raU at a COocesslODaI 
rate of tariff. However. admittedly the rate Is In some cases hllber than 
that charged for road movement. Further, tboulb the Railways claim to 
substantially subsidise the rail movement of perishable commodities the 
Committee han been Informed by a nODofflclal orgaDlsatlon tbat witb the 
Surcharge levied the cost of rail tnmsport exceeds tbe value of goods. 
The Committee desire tbat tbe tariff rates aDd the rates of aarcharge 
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should be reviewed commodity-wise and readjusted with • view. to ensur-
ing .th~t f:t.e tr~spo~t cost rema"'s reasonable h.vine relard lothe value 
of the go~iis and does not unduly depress the demand or make It very 
dear to con~~e~. A rtcr ali the rail tariff should be determined on the 
basis of what the traffic can bear. The Committee would like to know tbe 
result of tbe rev iew. 

2.24 Incidentally,. it blls been re~resented to the Committee tbat 
the slab system at present adopted for cbarghig freight for movement of 
p,erlshable commodities operates harshly. Tbe Committee recommend. that 
thi. aspect also should be examined as part of the review slIglested iu tbe 
foregoing paragrdph. 

2.24A The Committee appreciate that movement of perishable com-
modities at low tariff rates, even below operating costs, coastitutes a hea-
vy social burden To reduce the social burden of the railways, the Commi-
ttee 8ugg~st that part o( these social burdens shoule! be berne by the 
general ,revenues of the Central Government. If such a coaHe is adopted, 
the existing ¥reigbt raites could be brought down to a reasonable level and 
their rise can be avoided tn future. 

2.25 Though on pAper highest priority is assigned for movement of 
perishable commodities, the Committee learn that irrespective of the de-
mand the ca"':iage by !\1all/hprrss trlHns Is r.itrlcted "to the extent 
ro~m Is avallabie." this obv, ously creates uncertainties and difficulties to 
the industry aud trade as urged before the Committee by their representil~ 

tives. While in the long run adequate facilities should be available for faSl 
mOvem~Dt of Perishable commodit~s at least over long distaDce, there 
shOUld be sonie short term measures to remove uucertaintl~s. There should 
be some ea~marklng of space in fast trains dependinl upon the demand 
wbich sho~id be maile known to the prospect in cOllSignors. Necessary ins-
tructions in this reurd should be issued to the Zonal Railways. 



CHAPTER III 

DEMAND FOR WAGONS AND MOVEMENT PLAN 

3.1 It has been stated by the Ministry of Railways in the Prelimin-
ary Material that all' efforts arc ma.de to clear the deQlan~a of movement 
of pe~isbable commodities in wagons either as Coaching or Goods and 
the demands are more or less met fully by tbe Railways, by the end of the 
season when the indents come down to nil. 

3.2 Tbe figures relating to number of wagons moved during the 
last 3years in Northern Railway, Northeast Fronticr Railway and South-
ern Railway show decline as follows. 

Railway" 1979-80 

Northern 20,596 
North-eaat 354 
Frontior 
Southern 10 

1980 ... 81 

11,921 
271 

52 

1981-82 

11,018 
93 

22 

3.3 On the other hand, with regard to the demand of growers/tra-
ders of perishable comniodities for wagons, it bas be~n stated in a 
memoramdum that :-

"The demand met by the railways is not significant with the result 
that bulk of the perabable comlllodities .go by road transport. 
Bulk movement of a few itemsJike potato~. mangoes, bananas 
etc. is possible during tbe season and tbe Railways shoul d 
make special efforts to allot adititiooal wa,ons at that time." 

Further : 

"There are reports about acute delay in allotment of wagons and 
g~o~el1 ,su,fferin.s on account of lack of wagons to move their 
prQd\lcts in time. To avoid delays in booking of perishable 

.' • I, ~, '. .~.! , • : . . 
goods, the RaIlways should allot wa,ons in tune with the de:-
mand from a rcgion." 

15 
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3.4 When asked to comment on the above view, as also explain 
the reason for shortfalls in the number of wagons moved in the above 
railways and whether the movement of these commodities was diverted 
to other means of tral'lsportation, the representative of the Ministry 
stated during evidence: 

"In 1979-80, considerable quantity of potatoes was transported from 
the North of Cannac Bandar. Subsequently this was stopped. 
Apple traffic was about 2,800 in 19110 and 2,450 in 1981. It fell 
down to 893 in 1981-82 and 10 in 19H2-H3. This was because of 
the comparatively poorer crop in that area and whatever was 
available had moved by roads. 

This is also partly due to the fact that in Punjab, they switch-
ed over to Cbandramukhi potatoes which cannot be transported 
for long distance and these are normally consumed 'Within that 
area and tbis traffic is also not offered to us for carriage by 
rails. In 1980-81, some jambo rakes were loaded from Farukh-
abad. We wero told that in Madhya Pradesh, the prices have 
crashed and, therefore, there was reluctance on their part to 
load in these big rakes and they wanted smaller ones. In 
that process, we lost some traffic. Because of tbe gauge conver-
sion on the North-Ea~tern Railway, there was a time interreg-
num during which we were not able to take the traffic. 

There is some problem on Farukbabad route and therefore, we 
were not able to meet the demand on that route. Due to all 
these problems, the transportation of onions is also similarly 
affected. There was some diversion of traffic to Road also ...... 
In 1979-80 more than 2,000 wagons for transportation of 
potatoes were scnt to Bombay area. It was not offered to us 
in the subsequent years." 

?5 Wben pointed out that there was a steep decJine of goods traffic 
by rail which reflected on the efficiency of the railways, the representa-
tive of the Ministry stated: 

"Excepting a few areas, we have met the requirements of 
transportation of goods of all areas in the country." 
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3.6 Asked. how the Ministry assesl! the demand of wagons and 
bow the Railways plan to meet it and whether some sort of a scirntific 
approach is adopted for the purpose by the Railwa),s. Chairman 
Railway Board stated: 

"We will make a scientific study of this and get tbe information 
compiled." 

3.7 Asked. what sort of this machinery would be, the representa-
tive of the Ministry stated: 

"We have certain inspectors attached to the fields. They will be 
sent to the various associations and also to the State Depart-
ments who are keeping some kind of statistics, to the co('pera-
tive societies. marketing federations, etc. We will now intro-
duce a system by which all this will be collected and compiled. 
Some field work has to be done. We have to organise it." 

3.8 The MiRistry has further st~ted that the movement of Perisha-
bles as parcel traffic is arranged in Brake Vans/luggage vans normally 
attached to Mail/Express/Passenger trains. AU such perishable traffic 
is cleared is preference to noo-perishable traffic and no system of 
registration of demand is in vogue. 

3.9 Asked, how in the absence of registration or demand requi-
rement of various types of vans to be attached to Mail/Express/Pas-
senger trains is determined, tho representative of the Ministry 
atoted :-

"Regarding the demand for perishable traffic, if it is in terms of 
wagon loads or when we malee special arrangements, there is a 
system of demand registration and supply. The demand for 
perishable traffic is generally small except during the season 
traffic. So, for small demand there is no system of registration 
as such, they are booked and cleared by the nominated trains. 
Based on local information, if the demand is much more, then 
additional wagons are attached on cenain trains by pre-plan-
ning. From road·side Itations many times we find that 
accommodation is not adequate to deal with the traffic in which 
cas~ we do give a kind of quota to the station concerned but 
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tbis results in complaints at some stations. But the normal 
practice is that it should be on first-come-first-served basis." 

3.10 Asked, whether the Ministry could assure the Committee that 
all such traffic was moving smoothly and there was no cause of com-
plaint, the representative of the Ministry stated :-

lOr wish I were in a position to assure the Committee tbat alI such 
traffic is moving smoothly. But unfortunately I admit that it 
is not as satisfactory as it should 'be. 'There are buses of 
complaints arising out of tbe inadequacy of facilities. So there 
are oomplaints; lam sorry tbat we cannot say that'it is moving 
smoothly or tbere is no complaint, but effort'is 'tbere to see 
that such complaints are avoided." 

3.11 ASked, whether the Railways, would start market svrvey of 
perishable commodities which require transportation 'bY-Railways, the 
representative of the Ministry stated: 

"In, the perspective plan, one of the ways to assess the traffic of 
th~ future is 'oil the basis of market survey'" 

He added:-

"Weare baving aD assessment in the commercial 4epa~tm~nt which 
is oOJ1nected with markoting an~ la~es. We are selecpng ~er­

tain inspectors for this, a special cell is being created' which 
wiU be required to contact the Stat~ Gove~~ments' and other 
agencies and we would also like to contact the Ministry' of 
At~i~ulfuro, and these people will 80 into micro',system; at each 
Reid level they will' a18013. This il conaolidatcd by the 
CommerCia) Directorate." 

Mo~nnen' PIMS 

3.12 With regard to drawing up of movement pJanl for perillhable 
commodi.ties by Railws.)'s a .uggeiti'on 'hal' l>ee~ ni~dc in a!'tbemorandum 
submitted to the Committee'that : ' 

c'Por drawing 'up movement plan for transportation of perishables 
'at different pointS otori8in. tDe Railways 'wili have ~o consult 
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the users such a. Chamber ofCommerce,PrestddDts of various 
users Associa.tioDs aud draw up dl()VCm~Qt plans. 1f necessary 
a Special Officer should be appointed in 'each Division for 
this purpose." 

3.13 Asked as to what were the Mini.trY·s co mtnen~ on this 
suggestion and whether the RIlUways had any agency to keep liaison 
with th~ producers/traders of perishable comtnodtties with regard to 
drawing up movement plans the representalive of the Ministry stated 
during evidence: 

"The need to bave tbe detailed consultatioDS with tbe trade aDd 
other interest, associated with the transport of perishables. is 
fully appreCiated. The Railways do bold such meetings. At 
the Division' level, such meetings are he1d by the Divisional 
Suoerintendents. For the purposes of inusttations, in Central 
Railway we holel these meetings with Mabarashtra Ic.ak.lha 
Bagaiddar Bondh Sangh, Naaik, Maratha Chambers of 
J. . 

Commerce and Industry, ,Pune. Gr~pe Otowers and Exporters 
Association. Nasik; and EalJtera ~ailway. it is Manso Merch-
ants Association. Rajmahal and MaIda. Jack frqits Merchants 
Association, in Nor~hern Railway. it ~ Indian Potato Associa-
tion. Central Potato Research Institute. Simla, MIS labaul 
Potato Grower. Ceoperateve Marketin. cum Proc.1in8 Socy. 
Ltd., Mandi;' 

3 14 Subsequently. the Ministry were asked to offer tlltlt OO18lM1Dt. 
in regard to the following view expressed in a oOD-official memorandum 
to die Conrmtttee : .. , 

II At present tiled are- ao fiHd COIDIIUttees in dli, raptct. The 
Di'riJiona\ autboritin\leel &bat an), liaiJc)D maitrteided with the 
JIIerdUlilti " .. Id' be branded 111 coantftDCI. HelICe. there i. 
DO pGllibUity 01 readerina any .. lIla .. 01' acceptanc~ of 
..... CItioaa rIGID the IMrCbauts .ide. 11... thiI «titude is 
cbaapd, ~ it ao·.....sy to 1M problem. Statutory iostruc-
tidas. oilly would ,... the,.., .. ~ til, tile QIH of Manao 
M~ .... a ...,.,.tII ......... it held nil the Dlercbanu 
in all other cuca. the merch&'Dtl &l'CDtc at aD coMtIlted about 
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the movement plans. Even in the case of Mango traffic, it is 
nothing but mockery since the plans or suggestions are seldom 
implemented." . 

3.15 Commenting on the above view, the Ministry in a written 
note, stated that before the advent of the season, co-ordination meetings 
were held with the concerned representatives of trade at the Divisionali 

. Headquarters level. At these meetings, the dem~nd for transport of 
perishable commodities was assessed on the hasis of the estimates given 
by the growers/trade and plans were chalked out to ensure smooth and 
speedy clearance of perishable commodities. Constant liaison was main-
tained by the Railways with the representatives of trade and industry for 
clearance of the traffic in perishable commodities offl'red by tht:m even 
during the season. Also, Station Consultative Committee were consti-
tuted at important stations for this purpose, It mav be clarified that 
the primary objective of holding such meetings with traders/growers at 
different levels was to assess the lOtal transport requirements and to 
make arrangements accordingly so al to ensure clearance by rail. In any 
case, there was no question of non-coopera,tion on the part of th~ 
railways in accepting the suggestions made by tb" trade on this subject. 
Viewing the position on all-India basis, there were a large number of 
Associations/Organised bodies and Mere'hants/traders with whom con-
sultations were held by the differ.:nt Railways. 

Suggsetion for U3ers' Consultative Committee 

3.16 In a memorandum furnished to the Committee it bas beeD 
suggested that : 

"Representatives of perishable commodity dealers should be inclu-
ded in the Railway Users Consultative Committees functioning 
at diiferent Jevels such as Station, Divisional, Zonal etc. to 
enable the trade to be adequately represented. Periodical mee-
tings should be arranged at tbe beadquarters of each railway 
with representatives of different Associations dealing with 
perisbable cODlmodities to enable tbem to elpress tbeir difficul. 
ties, grievanceS etc. and the Railways should also lend periodical 
reports to the Railway Board for tb, attention of the Member 
(Commercial) who should be appointed to deal exclusively 
with commercial matten.'· 
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3.17 In another memorandum from an Association of Farmers, 
the following suggestions was mooted :-

"We supgest the Railwafauthorities to constitute a Resional Com-
mittee relating to the perishable produce consisting of Railway 
authority and local growers and traders. The Railway autho-
rities should see ,that the Committee draw plan every year 
regarding the out-p.J't Qf tbe perisbable produce and the neces-
sary arrangements to he made for in-time transportation." 

3.18 Commenting on"~b_ suggestions, the Ministry atated in a 
written note as follows:- :~ 

I. 

"Nomination on Station/Divisional/Zonal Railway Users' Consulta-
tive Committees is based o'n the principle of securing as wide 
a representation as is practicable of various identifiabl~ and 
important groups of rail-users viz. Chambers of Commerce. 
Trade Associations, Industries, Agricultural Associations. 
Passenger Associations, State Governments, State Legislatures 
and Members of Parliament. Nomination of Chambers of 
Commerce/User Trade Associations ete is done taking into 
consideration their importance. Where a large number of such 
Chambers! Associat ions are functioning in the area covered by 
the Railway, they are considered for representation by rotation. 
Such other interests not covered under the specific provisions 
are nominated under 'Special Interests' by the. Minister 

,of Railways to represent dilferent .hades of raU users' 
opinion." 

The meetings of Statioil Consultative ~ommittee are held every 
four months, Divisional Railway Users· Consultative Commit-
tees once a quarter and the Zonal Railway Users' Con-
sultative Committees three times. a year. The representatives 
of the Trade have aD occasion to hiShlight their problems and 
grievance. in these meetings. The problems and grieVances of 
the usm aDd trade. are aeltled after discussion. at the meetings 
of the Railway Uaen'ConlUltative Committee." 
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Delays in Movement loading to damage theft and pilferage etc. 

3.19 It has been stated in a 'memorandum that:-
.. Any delay in movement or und~~ time taken in transhipment 

etc. would roJlder pefishable commodities useless. These have 
t~ be carried in 'special wagons e.&~ refrigerated wq~ns and 
handled with care. Trained ',manpower for' loading. unloading 
etc. is also required. Lack. or effective steps to ,; protect 
perishable commodj~ies f~ODl die'" pilfe~aS~' . damage .e~c. 
would put growers and. proHucers -of perishable commodities 
to server'e'losses." }.'" ., ) 

3.20 When asked to comment on tbe above views and state 
wbether-lhe manpoWer prOVided by Ra ....... for loUin" unloading 
etc. is adequately trained to handle perishable commOdiiies; and how 
does the Ministry exercise check on th~ft, pilferage. damage etc. of 
p~ishable, commodiites. not oal)'. durifta, loading and unloading 
09Qfation. but a\$o en-route, the,representat~ of tbc:,Mintstry stated:-

"WheM.the mOWlment is in brake vaae under tbo;cbar.ae of guard, 
the cbances of damage-or ~ilrer.le are' compar:atively rare but 
thremo~clltof perisbabieain Imall lIau from one area to 
anotberarea doea ,involve .ufficiat :handlitJg wber.it has to 
be taken'oft from one van to anothtr van. On thOse points 
tbere is some delay and during tbtl'handling and storage, there 
aN lOme complainta relar.diDg pilferage, 01'>: damage. In most 
of the places it is the labour of 'the consilner himself, who 
come and haft die it aDd~unJoad it. By vir.tue of tbeir experie-
nce. tbeynorm'ally know_lilat is to be done and, I will say, 
to some extent tbey 6re8peciidi~ laboar~ Thy,are handlio. 
it and 'doiftg,tttatefti~ODtly. If tIltH is aD, 'Iu,gestion it is 
noted and we explore on tbat. 
About the checks on theft, pilferage. dimage. etc. of perishable 
c~~ditiCA. ,we .hav~ tb~. nor~I\I .. , JUtf machiDery and at 
the point where we have 80,t th,., transhipment trQmone 
placp, to anotber.,in same pl&.ces we 'have p;oVidedc.8~~ where 
tbey are stored., At othor plaCe.s it 'Ia 'ub~t.., to . the normal 

• '. -. ,',': ,"'0,' . 

S1UV.c.iUUCj: wbkob ia dO~JQany ,pr~~~y:; wlUc:b ii, handled 
in tr~na.it;' ' 

3.21' AIk .. ~OIW,4001 dIo,q .... lDilof:p~eRofparishablc 
compare with lhat,ot;otbt,aoQds.,.,.. rntativonof,;" ;)dinistry 
stated:· 



"TheperccD~aac of theft. pilferage. and damllac of perishable 
conu,nodities u c~red to the· toW. approximately it 
w4?uld be of tbe. ord~J' of 9.6 per ~Qt in 1979.So..in 19~O·8l 

it is about 10 pcr ccllf:.and in 19&'1~81 it is of the order of 
12 pet ceQt to the total claiml paicLj n· w~' are,·payioa..Rs. 100 
RI.9 ,or Rs. 10/. we .• ~ pay ina ,by way ,of clailPl for perishable 
commodities. The .u~r of, ca~ WQuld.· bo of tile order 
of 30% to 32%." 

3.22, Tho Miaistr.y ,bas ..-d in tho Ptel.klary' Matierial tbat 
tho Railways anticipate no dlftlCaltY'ifO meetthl ~t'Kf fdt' wagons 
for perishable commodities,liko.nions and potat()es, pt()vid~ there 
is no detention to wagoo. eitfaoW' at the' loading or at ullloading 
terminals and loading .is rationalised and organised to tbe extent 
possible in block rakes.' 

3. n Asked to state the con.traintl leading to detcntion of 
wagons at loading~unlpading tcrminals and thc steps taken to obvj!ato 
such a possibility; and al~o the authority/machinery' to rationalise! 
orga.nise loading/unloading at terminals, the rcpresentative of 
Ministry Itated'· 

"In regard to detention of wagons at the loading and the unloa-
ding eDd'~11 may poi'Dt out. tbeH- .. te"wbc:maiitcoDJ~ainta. 
One It the CGnnr .. h'lotf the patif of tbe COMigner· or the 
coOli'pee. He bU'1JDt·pt th*, "tlHngi:; ready. ·He may have 
to faee 'some probtetll, or the' other;·· f(); eftmflle'.· he may 
have flome problem. about tranlpert or he may have lome 
problems about the IabCHIr and sd' Ob. Such tbitrp bappen. 
Tberemay' b~' lemur ptbbfems i!Dl)Oled duo to peoal~t 

mattet conditions. He went. to' d6tay tbe'loadinru much 
. as pO'libt~. AH tb~le "tbin .. cause .delav aU' r01l1id. Therct 

il '1Olfte dela, caused due to1M"failure or _Rail.a)ia' .... · 
al t .... ; There are lOMe .b ..... 'l~' twbicb ant' requlrllld'" 
(oj!. ..... ,.pl....... of' • ..,..' 'td ptGpIt :plaoea. Sometimt. 
tllaOialtonu., :l_-eould·not M supplied, or proWded in 
time. These arc tbe two main factors wbich I caD visualise 
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now. There are in adequate facilities. sometimes also the 
traffic comes up all bunched together. Sometimes the capacity 
of the goods or parcd siding will not b~ adequate and 
things have to wait outside. Sometitnes we will agree for 
block rakes. The Divisional Superintendent of th( Division con-
cerned is fully authorised It" do 'that. There are normal rules 
provided for in regard to t~cf' matters. So, there should 
be no confusion in this regard. Sometimes one has to make 
a decision whether a special train should slart from 'A' 
Station or '8' Station or 'C' Statjen;. Sometimes one has to 
decide whether two half-specials could be started, later on 
to be converted into OTle special. Sometimos one has to 
decide wbether it should wait~,fOr one day more or two 
days more or some such things. The Divisional Superinten-
dent is authorised to take such dc£isions. " 

3.24 Asked, what action was taken by Railways when at times 
due to some peculiar market conditions traders delayed the dear-
ance of wagons, the rc;presentativ\! of the Ministry stated:-

"There are rules. of demurrage which are applied." 

3.25 Asked whenever there were demands from the producers 
do the Railways give sufficient notice to traders for allotment of 
wagons, tbe representative of the M inist, y stated:-

"These dates arc intimated to tbem well in advance; we give 
them sufficient notice of tbrel: days or so; they come to be 
aware of it. They know it in advance. We generally stick 
to the date given. Normally there,i. no deviation." 

3.%6 Though tbe Raliways ha,e.; claimed to hlTe met tbe 
requirement of goods traffic of peri.b~le commodities except in few 
area'i, there Is a widespread reeliDI of general inadequacy. ID ract tbe 
traffic has declioecl substantially on Northern, Northeast Frontier and 
~tlrero Zones oyer the peried 1979-80 to 1981-82 clearly indicating 
thlt the trafBc shies 1"', ,from raDon account of UllCertaiDty and 
Inadequacy of tlmrly wat0ll avallabllky. Then II no scientific method 
or a.aIDa the W~ gol,l rer. uirtlDeDt. lD IldHDCe _ ,Ia the mo, .. 
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ment of perishable goods traffic SIIl()othly . Dor has there beea .., 
reliabie market survey. ~ yen in the case of. small cODsigalDeDta which 
are accepted on Drst -come:lirlt-servcd bolSi;, the position. seems to be 
equally unsatisfactory. Besides delay in transit tbero is considerable 
delay at IO:lding und unloading points on account of nrious inllclcqufl-
des in the system and bUDchiDg of tralHc hi tbe I1b~ence. of proper 
mOlement pl.tO The '1inlslry of rallwa'ys had to admit· thl<! before 
the Committee In evidence. The (ommitt('c cannot t:ut deprecate the 
adhocism that prevailed all aloDg and the It'Klect that the movement 
of perl .. bable commoditieS suffered tbereby. H'eD If it was not possible 
to provide adequate (acilltles, the lellst tJ!:i! was exp«ted was to 
ensure the best U!4e of nailable facilities by removlDg unc::ertaln-
ties thr,'lUgb proper planning aDd active coordlnatioD with the 
agencies and interest cODcerued 

3.17 The Commiltee haft been informed that a special cell I, DOW 

being cn-ated to assess the requirements from field In concert with the 
Ministry flf Agr'cultur.. State Goveramenls and other agencies. Tbe 
Committee wonder why such a step had not been thought of so far. 
They would urge that tbis should be implemented forwthwith. They "ish 
to add Ulat the pe:spective plan for movement of perishable commodi-
ties referrl-d to earlier lu this Heport should be drawn up on the ba!i15 
of a rellablc market sUlley which IIhould cnable projection of the 
demand for the future fairly accurately. 

3.28 The Committee are of the view that Ideally Ilailways as 
naitlonal canlers ought to be III a position to accept all the good'i 
teDdered for movement either by loods or by passenger trains. The 
consigners _!lId Dot be compelled to move them by road at blgher 
cost to themsclve'i which al.o ,,01 Dot be iD the inferest of the 
~onomy. The perspective pi .. sboIIld, therefore, be drawn up baYing 
regard to this ba,:c principal. 

3.29 In the mix of trame that the railways handle. perishable 
commodities arc a class by themselves. l°he requlremeots for this tramc 
are distinctly different from those of t e rest, The requirements are not 
only iD terms of special in-trltDsit conditions but also ,"dlable storage 
eel handliDg facllltles nt the loadlug and unloadlDg 8. well as tranship-
ment points. Further, these cODUDodltles are more IlisceptiL e to tbdt 
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pllt'e .... aDd tl1lmqe. h ~Ie" or 111 theM the Committee strOiaglY reel 
Intt there IhuId be effecti,e c8llSlllitation withtbe retated idteretl. 
Aceerdl .... y they Mommad that adequate reprneatatloa of tbelie 
hltereWb lIhool" iDftriBbly be gl,ea MI the Stltl_fDl.IIIoItaI/ZoaI 
RaUw.y Utet. CeDSUJtatl,e COllUbitu,el. 

3.30 The Committee Ire cODcerDed to learD .... t mwe tha 30 
per eat of cues of perishable commoditlea booked by raU dec" 
bl tbeft. pllferal" ad damale. This is iDCr.N1b11 blah Farther, Iat.ell 
12 per ceDt of the .ollil c:ompeosatioa claims paid bl the Rall"a,. w. 
ID relation to tbe$e commoditie!. GolDa by tile prOportioD ~ tile perln-
Ple commodities to the totllaoods/pareel tr ... jc la ,alue tenns, the 
c:om~OD clal •• p.ld for these collllHdities I. also ,erl bigh. Tile 
pOlltloa tbat has thus emerled shows that tbe perishable comPlodJ,". 
are particularly badly haDdled by tbe Railways. Tbe Committee expect 
tile MI.r, of BaiJwayw to tate a .... 1011 .... of tills'" take all 
...... _,. to ob,iate theft, pilferage ad dama .. aDd IIIOIIItor the 
,.atl- d.tiMly to proaresaivel, Mia. tbem dowa. 

. ' 



CHAPTER IV 

WAGON DESIGN 

4.1 The Ministry of Railways informed the Committee through 
their Preliminary Material that at the instance of the Mini.try of RUfal 
Development, New Delhi, it was decided at a rD.tin" held on 
11.1 .1980 that the Market Planning & Design Certre (MPOC) under 
the Ministry of Rural Development shoilid uDder take a project to study 
technical improvemeDts required iD the traolpert of fmica and velC: 
tables like apple, mango, organge, baDana, potato aDd opioD iD 
collaboration with the Food and Agricultural OrpDi!llltionof tbe Unit-
ed Nations. The project called "\yagon Climate" consists of two 
stages, the salient features of which ate' as under :-

Stage 1: To assess the in-transit environment duting trailJportation 
of fruits and vegetables in standard wagons and to' retate the adie to 
product artival conditioD. specially with roprd to ia-kaDiit deteriora-
tioD and to obtain data upon which to base recommeadatioul for simple 
wagon modifications to be tested iD Stage II. 

State 11: 'fa test luoh practical, meeltallical aad pfOCedural 
modifications as recofDlllonded iD Itage (of 'he prQject_ in order to 
establishtholcosts and ,beneftt.a of,~ese iD the, ,pro~i.ioD of improved iD-
transit environment for ~be commodities conocrDod and to make recom-
mendations for their adoptioD where fe .. ible. 

4.2 As desir~ by the F~O Specialist attaohod to the MPDC, 
facilities were made av"i1able for cond~tiDg aD ~porimeat ,with Apple 
traffic moved from Jammu to o,1hi, (~p_) OD 21.11.1988. For the 
next experimeDt. a Parcol Vall was made av .. ila~1e on 2l.1~1981 for 
tbe movcmept of Apple frOID Delhi to Madra •. Similar aporilllOllts were 
conducted in respect of Potato traffic for whioh 3 watOns were made 
available 00 1l.3.1981 for IDOVOIDeot of tra4lic'(rom JuUundur city to 
Madras. 

27 
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4.3 The MPDC have now approached the Railways to mak..: 
available one wagon with following modifications:-

(i) Painting of the roof and side walls of the wagon with 
aluminium. 

(ii) Drilling of 12 to 16 holes of 5-7 ems diameter on the bottom of 
the wagon. 

(iii) Drillins of 3-4 holes of 5-7 ems diameter at the top of the end 
walls. 

• 4.4 The MPDC have proposed to conduct the next experiment 
with Plantain (Bananas) traffic from Bhusaval to Delhi (Azadpur). The 
modified wagon has since been kept ready by the Central Railway and 
the MPDC have been advised to proceed further with the experiment. 

4.5 In reply to Eltimate~ Committee's recommendation SI. No. 
32 (Para 2.10!') contained in the 10th Report (1980-81) on Ministry of 
Railways-Transportation of Essential Commodities, the Ministry had 
inter alia stated al foll ows : 

"The Food and Agriculture Organisation of the United Nations 
are at present engaged in studying the 'wagon climate' in rail 
transit of fruits and vegetables li1ee apples, man~oes. oran-
ges, bananas, potatoes and onions etc. The Indian Railways 
have been associated with this project. Railways extend coope-
ration for the experiments being conducted by the Marketing 
Planning and Design Centre (MPDC) in this connection. The 
Project consists of two stages-stage one, to quantify the in-
transit environment and stage' two, to examine feasibility of 
modifications to the existing rolling stock. A beginning has 
already been made in regard to the experiments under Stage 
one of tbe project by studying the in-transit environment of 
atlple and potato traffic, similar experiments are now being 
contemplated in respect of some other s.lected commodities 
also. The Marketing Planning and Design Centre (MPDC) 
are expected to make tbeir recommendations based on tbeir 
experiments with regard to changes in design of tbo rolling 
stock to improve the in-tranSIt conditions, particularly to keep 
the ambient temperature as low as possible". 
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, 4.6 Asked as to what was the latest position of above project and 
whether the Marketing Plannin& and Design Centre tMPDC) had made 
any recommendations based on experiments undertaken by them. ~he 

representative of the Ministry of RaiJways std.ted durill8 evidence :-

"The experiment was to be in respect of apples. oraoges, bananas. 
No. specific recommendation was there". 

4.7 During the course of their evidenc~ before the Committee 
a representative of a non-official body suggested to tbe Committee 
that :-

"If the Railways want to attract more tlllffic, they have to devise 
some means for quicker transportation, as also JJrovide suitable 
type of wagons for carrying of perishable goods. WheLber tbe 
wagons are to be insulated, or well-ventilated, is a technical 
question ......... This may be studied by a proper technical 
team." 

4.8 Asked. what was the machinery in RadwaYi which goes IDtO 

tbis aspect, the Ministry of RailwliYs IiUl.te'J 10 a wflttcn reply that aU 
such suggestions were referred to the Research, DCliJD and Standards 
Oraavisation, Lucknow who bad all facilnies for study, delian, develop-
ment and testing of coaches and wagons. Field trials were conducted 
On the Railways before a product was accepled. 

Refrigerated/Special Facility Wagons 

4.9 It has been stated in the Preliminary Material that nearly two 
decades ago, at the behest and cost of the Ministry of Agriculture. the 
Railways had manufactured 8 D.9. and 4 M.O. Refriaerated vanl, 
basically for transporting fisb and meat traffic. Almost all the DO vans 
have outlived their normal life and they ale no more serviceable. The 
MG vans arc not in use for want of traffic. 

4.10 Asked, whether it was a one-time arranlement with tbe 
Ministry of Agriculture, tbe representative of the Minute)' of Railways 
stated before the Committee that :-

"This was a one-time arransement with the Ministry of Agriculture 
and tbere has been no furlber proaress or initiative relardinl 



transportation or regarding the number of wagons. Of course, 
there are ollly a (ew wason. which have outlived their wrma1 
life and which have to be retired. We have been havins 
cOl'lSuhations with the Agriculture Ministry but nothing tangi-
ble has come out". 

4.11 When asked as to when these 8 broad-guages coaches were in 
operation, and how much popu1ar were these, the representative of the 
Ministry stated : 

"Their utilisation was not satisfactory". 

t4.~~A,k"4 ~~.t were th.~, Millj.try~s, pllln' for h#lvins Ill~re broad-
gua$e coaches of this type, the representative of the Ministry stated :-

"We do npt have any plan to manufacture such type of wagons. But 
if the Agriculture Ministry askes us to manufacture some of the 
wagons, we will take it up". 

4.13 The, representative of the Ministry of Agriculture, however 
pointed but tb'at :-

"Perhapa, tm..lIObtme of refrigerated wagons was not given a fair 
u-ial. Thele wa,ODs were manufactured at the coat of Asri-
oulture Minietry... my impression is that if we draw up an 
integrated plan of JQovement ~ roffigerated walons, this can 
prove a viable proposition. But in addition to these refrigera .. 
ted vans, what we will require is cold storage at both the endS. 
Unless we have them, this scheme will not. So, I tbink, this 
shcheme requires fllrther examination". 

4.14 Ill. a memorandum froJQ a coacem of forwarding and 
Clloa(ina aaeata dealina in perishable commodities. it has been stated 
tha~ :-

.' At prclcnt the practice of running of Refrigerated vans has been 
dispeDsed with. This should be re·introduced particularly 
between MADRAS AND HOWRAH daily for transporting tbe 
Fruits, lines and eggs". 

4.1S A Grape Growers AS8OCiatio~ in Hy.derabad has pointed 
oot :-
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"Refrigerated or Insulated or even wooden wagon. whould be hight, 
preferred which would enable perishables to reach distant 
destinations in goodcona'itiol'l. ~t present atleast 50% of 
perishables reach destinations in decomposed CORdirion ..-high 
is ultimately a national loss". 

4.16 The Committee were told during their on-the-spot visits that 
transportation of perishables goods in Refrigerated vans could 'be success-
ful only if cold stora&e facilities are available at transhipment and termi-
nal ,'oinll. Bcaides, the eost of transportation by rail will increase and 
the advantage of cheap transport by rail will be lost. 

4.17 Asked, what the Ministry and to say in this re~ard and 
whether the economies of transport of perishable commoditil. s by 
Referlgerated vans had been worked out, the Ministry of Railways stated 
in their written reply that the economies of transport of perishables by 
refriaerated vans was vans examined in detail and It was found highly 
uneconomic on account of the following reasons :-

(i) Underload running in the loaded direction; 

'(ii) Empty running in the return direction; 

(iii) Poor loadability of the commodities; 

(iv) Concessional rates for perisbable Commodities; 

(v) High capital cost and maintenance. 

4.18 In Yiow of this, tbe Miaiscry of Agriculture who bad .spon-
sored the manufacture of refrigerated vans, did not come ap with any 
further propoRI,. Ministry of Railways had never considered provision 
of these vans on their own nor dCl tbey have aoy such plant in future. 

4.19 It was the policy of the Indian Railways to provide only 
general service stock whicb can be utilised' for loading of all co~ttlodj­
ties in order to maximise the available tranSport capacity' in the country. 
10 view of the diOildt, resources position, Indian Railways could not 
provide suell sophisticated highly capital-intensive rolling stock which 
C8Jl be uae.d only for very limited commodities and at hiahly uneconomic.. 
rates. 
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Design of Parcel Van 

4.20 With regard to modification in the desi~n of the parcel van, 
in a memorandum from Association of Farmers in Andhra Pradesh it 
has been stated :-

"The present design of the parcel van may be modified so as to 
accommodate 30 tonnes instead of the exillting 20 tonnes. The 
parcel van ... are not available and 40% of them are out of 
track. These vans may bc repaireQ and got on track. They 
may be provided with air coolers to transport perishable". 

4.21 Asked, what was the factual position in this regard. tbe 
Ministry atated in their written reply that :-

"Our requirement of BG parcel vans is currently being met 
exclusively from B'EML who bave now switched over to thc ICF 
design of bogie. The standard design of coaching bogie (both 
ICF and BEML) which is fitted on parcel vans is designed for 
an axle load of 1 J tonnes. The maximum gross load of the 
vehicle is Ulerefore limited to 52 tonnes and since the tare 
weigbt is about 32 tonnes, the maximum carrying capacity is 
restricted to 20 tonnes. 

We do have a design of coaching bogie for 16 tonnca axle load 
which is sligbtly heavier than the existing 13 tonne axle load 
bogie. The feasibility of using this bogie on parcel vans will 
depend upon:-

(i) Ability to maintain buffer height with existing spring deflection 
rate. 

(ii) Assuming that a stiffer spring has to be used, the effects on 
riding characteristics will have to be determined. 

(iii) In any case, speed potential of the bogie under tare and full 
load will have to be asseslled. 

Even assuming tbat we can get over thesc problems, the maxi-
mum carrying capacity of tbo parcel van will be restricted to 
about 30 tonnes, wbich, with a t!lre oC about 34 tonnes, wiU 
,ive a maximum grollS load of 64 tonnCl. 
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4.22 Referring to the complaint of 40 per cent parcel vans beina 
out of trach. the Ministry stated as follows :-

It is not correct that 40% parcel vans are not available. For 
example, at the end of March, 1983. ineffcctives of luch stock 
was as follows : 

Central Railway ~6% 

Eastern Railway 44.2% 

Northern Railway ".85" . 
Southern Railway 11.J4'1o 

South Central Railway 4.4Y. 

South Eastern Railway N.A 

Western Railway 5..3% 

TotAL 10.9% 

The overall ineffective of such stock is the same as normal coaches. 
It is only on Eastern Railway that ineffectives are on the higb 
side. Steps are being taken to bring this down also to normal 
level." 

4.23 Yn reply to Estimates Committee's reeommendatloD In par. 
2.105 of their tOtb Report (t980-81) OR tbe Ministry of Rall"ays-Trans-
portadoD of Esseatl.1 Commodltlea, the l\~lnlstry had Inttr mia stated 
that the Fooel aod Aarlcultare OrlaDlsatioD (FAO)"ere enga.ed In study-
log the '"al0De climate' 10 real traDslt of fruits aDd "cletables like 
apples mangoes, oranges, baDaDas, potatoes and oolons etc. The IndiiD 

Railways were also associated with this project aDd tbey exteoded coope-
ration for the experiments beinl condocted by the marketing Plannlog &: 
Design Centre (MPDC) aoder the Ministry of Rural Deyelopmeat. The 
Ministry further stated tbat tbe MPDC ,,'ere expected to make their nco-
IDIIIeIldatlons based on experimeots wlt1l regard to chaDges In delilo or 
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roDing stock and to improve In-trall$it conditions. Ourjag evidence the 
Committee sought to know the latest position of the project as also tbe 
reC$mm'I)~f,t's, If allY, mad~ by the MJ'DC. 1 be .rew.e.selltativ4' o1lbe 
Mlnilltr)' informed t!le Committee that 'no .pecific 1,ec.om ... e.adation was 
there' 'hie Committee desire that tbis project sbould be compie:u,d early 
and on the basis of the findings in regard to causes of in-transit deterio-
ration. im'proved in-transit eavironment provided. The Committee would 
await farther developments in this regard. 

4 mot ,.he Commiltee note that at the behest and c:ostof Ministry of 
Agt'lcult.,etbe Railways had manufactured 8 BG ud ~ MC,refrlgerated 
vans basically for transporting firsb aod meat traftc. about two decades 
ago There fIIas been no further addition to flris stock. A hnOllf 811 the BG 
vans lire Jta&ed to have outlived their norm~1 «fe .... d ar.etlO~ service· 
able. The MG vans are, it is stated, Bot beiog used far w~Dt of traCic. The 
represelltll&be of the Ivlinsitry of Agriculture, however, peiatH out to the 
Committee tbat this scheme of refrigerated vans was not given a fair trial 
and suggested that if aD iotegr.at~~.p'.an o( movement by refrigerated VaDS 

is drawD up tbis caD prove to be "iable proposition. Accooding to hbn 
cold storages are also needed at both ends· loading and unloading. The 
Committee receind memoranda from certain nOD-offjcial who demawded 
that the use fIf refrigerated vaus should Dot be dl~'pensed witb •. ra.ther these 
vans should' be liltrodaced for transportation of fruits, limes elc. over loog 
distances. "tthough.,.e Railways have made- It a ppear mat these . vans are 
uneconomical, the Committee wonder whether the national loss involved 
la .. demage and deterioration in the ordinary transportatloa Is reckoned 
.... 0. cuai .. I ...... ..a.ioa. ','I'be"'-mAUlH: ate of.ldle> ....... tbe 
IQ8UeIl ..... _-' ja, ,cPII_tatioa :wi..., . MiIdIIW)I otIA1arloul-
aad the .-k.,.af. r'-e .. tad wlllls;_melltld ........ ~, pr.., ......... 
cQld·A«¥IlP.f,eillt .. ,.lIereveMI_ .. t,.. 'JIbe"COIIIIIIlt_ .GUN like' .. 
IiDQw .tlaetAti .. tMaI _dri. regald,;,TIIere .Iou!d)d ........... lIIDi8Bki· 
alMa '1If'",lIetwllen"'" MiD .. riel-ot\ .. UW.' ......... I ... , .. NIUs Issue 
wbioh.bQllld~ .. ' ....... , ' ...... 

4.25 The COMl'*!ru_~ ..... I .... ~ ~,I •• ""fIf ......... 
vans shou.ld .be l"prQyed II or.der iNer "-JiG .. to JI'O ...... ___ _ 
capacity. 
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4 26 The Committee note that at the end of Marcb, 1983, OD In 
average 10.9 per cent of the parcel vans beld by the Railways remained 
out of track. In this connection they were particularly distressed to learn 
tbat in the Eastern Railway on an average 44.2 per cent of wagons were 
out of track. This Is highly unsatisfactory especlaUy vfe"ed ID tbe context 
of the demand for perishable colllDlOdlties that are not heiDI met properly 
and calls for concerted measures to normalise the position in this Railway. 
The Committee recommendtbat tbe Ministry of Railways should direct 
the Eastern Railway to undertake a crasb programme In tbls behalf aad 
see that it Is implemented in the shortest possible time. 



CHAPTER V 

HANDLING FACILITIES 

Lack of Fad/ities at Transhipment Points 

5.1 It has been stated in the Preliminary Material that the existing 
facilities available in the Parcel offices and T(anshipment sheds and 
goods sheds for handling perishable traffic are aenerally adequate. These 
are periodically reviewed in consultation with the Railway Users Commi-
ttees functioning at the Divisional/Zonal/NlItional levels and are aug-
mented from time to time depending upon the justification and availabIli-
ty of resOUrces. 

S.2 In a memorandum submitted to the Committee, it had been 
pointed out that :-

"There are reports of perishable commodities suffering deterioration 
at transhipment points. The lack of facilities at transhipment 
points results in severe congestion and at times it becomes even 
difficult to trace the consignments." 

5.3 Asked to state the factual position as also the safeguards the 
Ministry provides to avoid deterioration of perishable commoditirs at 
transhipment points. the Ministry stated in a written note that though 
the facilities availa'>le at transhipment points were generally adequate, 
difficulty was occasionally experienced at some places on account of 
non-availability of adequate labour, wagona, storage facilities etc. These 
were some of the weaknesses in handling of parcel/perishable traffic by 
Railways. However, the facilities available were reviewed from time to 
time and augmented to the extent feasible. TIle main difficulty in augmen-
ting the facilities was constraint of resource .. 

5.4 To avoid the damage/losses/delays inherent at a transhipment. 
point. the movement of onion traffic from Western Railway. for North-
east frontier Railway was permitted by the M.G. route despite the 
severe movement constraints on the Oonda-Gorakbpur-Siwan·Chbappra 
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loop. Similarity, potato trafiic from Farrukhabad area to Northeast 
Frontier Railway region was permitted by aU M. G. route. 

5.5 The Committee received numerous complaints with regard to 
non-availability of skilled labour, modern equipment for handling and 
storage facilities foa perishablc goods at the booking points/aites of Rail-
ways. Referring to these problems it. has been stated before the Commi-
ttee by a body of non-officials that :-

"Sometimes difficulty is felt due to non-availability of labour at tbe 
point. There are no proper storage facilities; there arc no pro-
per modern bandlin, methods; no proper modern c'iuipments. 
Because of these things many difficulties arise. There is deterio-
ration of the goods. I can give the examples of Barauni, Agra, 
Ahmedabad, Lucknow etc. In many of these places such facili-
ties afe lacking." 

5.6 Asked to statc their reaction to the above view, the reprosen-
tatiive of tbe Ministry of Railways stated before the Committee :-

"I admit that there is some substance in this complaint. Most of the 
traffic which do.cs not move either through parcel vans or by 
special trains, do require handling at junctions or transhipment 
stations. At these junctions which have been mentioned like 
Barauni, Agra, Lucknow and Mathura where the soods are 
to go from one place to other, if the connecting trains, is not 
running on time and it misses the connection, there is some 
delay. Thus the delay is occuring. The delay is also occurrins 
when we find that due to the bunding of parcels room is not 
available in the brakcvan. Whenever bunchin. of parcels occurs, 
the matter is reported and come special arrangements are made 
for cr~ting extra room. 

With reprd to tbe bandling difficulties and the storase facili-
ties ete., tbese arc all dealt with by us on the passenger plate-
forms. Nowadays there is a buge rush on the platforms and it 
ia very difficult to havo modern bandlinp system, which can be 
introduced in some other places. It is because a lot of inconve-
nience i. caused to the pauenpn. So, the arranscments which 
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we have at present are not satisfactory and to wbat exteDt we 
will be able to improve this is apin one of the items of study 
which we are undertaking under tbe perspective plan." 

Sheltets for Stocking Perishable at Railway Station 

5.7 A Produce ... Association from Andhra Pradesh has stated 
that :-

"There are no shelters for stocking the perishables at the Railway 
SWions before they are loaded into the V. P.Us (Parcel 
wagons). At present they arc being stocked on the platforms 
which became most inconvenient for the movement of passa-
Dgers on the platforms; besides these perishables are being 
subjected to damage by Sun and Shower. Therefore, we request 
the Railway Department to provide shelters to the perishable 
at the various stations from which these are transported. Ade-
quate ':lumber of trolleys should also be provided for the easy 
movement of the parcel on the platforms and for loading into 
the parcel wagons." 

5.8 Asked to state the details of the facilities generally available 
for storing perishables at the Railway Station before they are loaded 
01;1 the trains, the representative of tbe MiD."try stated :-

"Normally they are loaded from the parcel siding where normally 
tbere is some kind of protection. In some caSes it is a fact that 
it is done on the passenger platforms where it causell lot of 
inconven ience to the passenger w~c.n these tbi. are unloaded. 
There are certain sidings where tbqc is J1P proper.helter against 
sun and rain. It is a fact that tb~t~iliu~: given to the trade 
are not commen,urate with the ~ctations of the trade. We 
are trying in our perspective pla~. to sj~ up the real extent of 
the problem. There are number or places like orange and ban-
ana growing statioDl .• wlM;re th.,.-e js some protection available. 
On what .scale it should be? On,.which stations it should be 
provided ? Is it all 'possible fora. to scsrepte them from 
... aengcr platforms? 10 that cue, if we take away from passe-
.ngcr side to tbe othcrsidiag area •• what steps have we taken? 
Now. far aU tbote questianJ, in the .ext 6· mouths or 10. we 
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will have the answer, which will show us clearly the extent of 
investment that is required and tbe necessary inter se priority 
to be given to them in the matter of provision of facilities." 

5.9 The arrangments for storage and handliog at the loading/unload-
Ing sites and transhipment points are at present admittedly not satisfac-
tory. The lack of these facilities obviously causes considerable dilficultles, 
delay and damage. The Committee are particularly concerned to note that 
tber.e are Dot even proper shel.rs alalost SOD aud rain at the 10adiDI an.l 
unloading points. The Committee appreciate the frank admission of the 
representative of the Ministry of Railways that "it is a fact that the faci-
lities giveD to the trade are not eommeasurate with the expectations of tbe 
trade" but expect concrete action to provide minlmnm facilttles. Sucb of 
tbe facilities as could be provided with the accumulated' Accident compen-
sation, passenger safety and am'enltlu fund' should be provided speed"y. 
In this connection the Committee would Invite reference to their observa-
tions contained in paragraph 1.13 of their 56th Report on 'Railway safety'. 
As a long term measure. the Committee note that Ministry of Railways 
would be studying tbe requirements for evolvinl the perspective plao for 
the movement of perishable trattic. The Committee have also been assured 
tbat an exercise in this relard would be completed within six: montbs. The 
Committee would await the result of this exercise. 

5.9A In this connection, tile Committee commend the latroductlon 
of container system for transportation of perishable commodities trans-
ported in bulk in a phased mauer so that pilferage, especially at loading 
unloading and transhipmeatpot.tS Is preveated and bandUug er goods Is 
easier. 



CHAPrERVI 

SETTLEMENT OF CLAIMS 

Proutlure 

6.1 With regard to settlement of claims on account of loss{damagel 
pilferage etc. of perishable commodities it bas been stated in a memoran-
dum submitted to the Committee that :-

"The loss, damages, pilferage etc. is high in the case of perishable 
commodities and naturally the claims are also bigber. The 
present claim settling process leave!\ much to be desired. In 
fact the Railways can study how the road transport is meeting 
the problem of claim settlement." 

6.2 Referring to the comparative efficiency between road. transport 
and railways as also settlement of claims, representatives of non-offidat 
organisation stated before the Committee : 

"As far as road transport is concerDed. it is certainly safer and 
quicker. There is no doubt about it. Our practical experience is 
that the goods reach in about 2 or 3 days whereas the railways 
may take 10 to 12 days or even IS days and in so many cases 
in toad transport the damages are comparatively less anci 
wherever damage takes place it is very less in road transport 
and they are quick to settle tbe claims on the spot and they 
give the money then and there." 

Further :-

"The railways do not carry these goods at the Railways risk. but 
on the owner's risk. In the event of damage or sbort delivery, 
the owner stands to lose very beavily. It is only in the case 
of total loss tbat the RailwaYI entertain some claims." 

6.3 Asked to state the factual pOlition al also their procedure for 
settlement of claims as compared to tbat of Road Transporters, the 
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Ministry stated io a written note tbat Perishable consignments we.o 
normally booked at owner's risk rate. Special arrangements were mado 
to clear perishable traffic and a special watch was kept on the offering 
and clearance of the perishable. 

6.4 An elaborate machinery eA:isted on the zonal railways for 
dealing with settlement of claims for compensation. Claims for perish-
ables were generally of low value and were settled expeditiously. Powers 
for claims settlement had also been dalegated to certain Station Supdts./ 
Station Masters and Commercial Inspectors. 

6.5 As rar as tbo liability of a railway Administration in case of 
perishables normally moving under owner's risk rate was concerned it 
was governed under the provisions of Section 74 (3) of the Indian 
Railways Act, 1890. Under this provision, in case af consignments 
booked at owner's risk rate, the Railway Administration was not respon-
sible for any loss, damage, destruction, deterioration or non-delivery in 
transit except upon proof tbat luch Joss, destruction, damage etc. were 
due to the negligence or misconduct of the Railway Administration or 
any of its staff. 

6.6 It was true that a road transporter may settle claim for 10SI, 
damage etc. on the lpot or more speedily than the railways as his 
clientele. field of operation and accountability were rather limited. Such 
a system, however. will not be feasible on tbe Railways where operation 
covers a much wider field and clientele and which being a Government 
Department bave to follow certain prescribed norms and procedures in 
all trans-actions having financiaJ implications. However, decentralisation 
to a large extent with a view to cnsuring speedy settlemcnt of claims 
has been affected on the Zonal Railway .. 

6.7 Perishable commodities could, howc~er •• Iso be booked at 
Railway risk by paying higber rate, Yiz. General Parcel Scalc- A • Rate. 

6.8 With rcprd to delays in settlement of claim •• it bas been 
pointed out to the Committee tbat :-
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"Wherever they ent~rtained the claim, they took a very long time to 
settle the claims. Only in the case of the total delltruction of the 
consignment they will entertain the claim but they will not 
entertain for patial damage Or destruction. Here, the claims 
settlement machinery is such that it is a very time consuming 
machinery. Secondly, whenever they reject the claim, they 
will not assign any reason why they are rejecting the claim. 
Moreover, there is always some loophole for rejecting the 
claims. Here it is the same authority which i$ entertaining 
the claim as well as deciding the claim. There sheuld be a 
mOre indcr-endcnt authority who should decide the claims. It 
should not be the railways. The Railways are a party ,and the 
customers are another party. So. some other authority should 
decide this matter. Some independent Tribunal or some 
independent machinery should decide this matter." 

6.9 Commenting on the above views the Ministry stated in a 
written note that the average tim! taken in settlement of all compensa-
tion claims was 40 days during 1981-82 and this tempo is being main-
tained. However, in certain type of cases, particularly involving heavy 
amount, settlement was prolonged for unavoidable reasons. For 
instance, chims arising from traffic moved over a number of Railways 
in succession and involving transhipment en route took longer time to 
complete enquiries. Settlement in some cases was also held up on 
account of non-submission of documents such as original railway receipt, 
beejuck. tetter of authority etc. by the claimaJ]ts which were essential 
for the verification of claims. Delays also occured in cases where some 
criminal offence is suspected and the matter is investigated by police. 
However. it was the constant endeavour of'the Railways to settle claims 
expeditiously having due regard to the Railway's liability under the 
provisions of the Indian Railways Act. 

6 10 The recommendation of the Estimates Committees (1978-79) 
in its 39th Report, for setting up a Claims Tribunal for speedy and leu 
expensive remedy to hear appeals against decisions of Railway Claims 
Officers had already been accepted by the Ministry of Railways. The 
modalities for setting up of claims Tribunals were under cODsideration of 
a biah level COCIlDIittee. 
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EvtUuation of DIIInaIII 

6,11 With regard to evaluation of loss in transit, it has been 
pointed out to the Committee that: -

"There should be a joint assessment by the Railways ud the party 
concerned as in the case of insurance. In the case of fire iDlu-
rance the extent of damage is evaluated by the Surveyor," ' 

6.1:2 Asked to state the Ministry's reaction to tbe above views, 
tbey stated in a written note that in the event of damage to a consign-
ment, assessment of damage was done by railway staff/officers in the 
presence of the consignee or his authorised agent. Instructions already 
existed for obtaining the opinion of an independent/expert person drawn 
from some recognised body or association. 

(i) in Case of a dispute between the consignee and the railway 
staff/officer assessing the damages; 

(ii) and in case of a commodity for which expert opinion is 
required. 

6.13 The Conunittee he ve rerelnd serioas complabtts about the 
maDDer of .ttI... compeDtatioa claims by Railways aDd' the time It 
takes. The dab.s arise because of the delay In trllDSlt aDd haDdliDI as 
well a. lack 6' security oa r8H-'y.. 1'he road trausport 01 the other 
balld Is reported to be ftI r more safer aud speedier aDd the elllhns relat-
IIIg thereto which are quite less, are settled almost OD tile spot. , Earlier 
10 this Report the Committee have dealt with the exteat of tbeft, pllferale 
aDd damage fa raU transport of perishable commodities for "hich com-
peasatlon has heea paid. It should be Doted that possibilities of lettlag 
compeasatioD fa respect of goods book.ed at owaer's rllt are restr1ctecl 
aud remote aDd tbat perishable commodities are almost wholly booked at 
oawer's risk, railway risk rate belag very bigh. The Degllaeace or mls-
cODduct of the Railways or its staff will bave to be proved to admit 
of claims. Thul the figures of compensation claims paid would DOt ladl-
cate the actual mapltude of losl and damage to the 10OOs. The plllht 
of poor growerl aocl petty traders who find their aoods lost or damaled 
can weD be ImaaiDed. And the prefereace to road transport Irrespective 
of the extra cost could .110 Le well UDderstood. Be that it may, the 
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Committee see DO reason wby the safety of tbe movemeat Ind speedJ 
settlement of claims compared to road transport caDDot be ensured by the 
railways. After all, tbe railways, though departmeDtally managed, are 
to be run on commercial lines. The Committee would. therefore, urge 
tbat on the basis of this Report proper facUities for movement of perlsb-
able commodities-storage, handling and in-transit - should be provided 
and security tlgbtened up to en!iu~e speedy and safe movemeut. Further 
rules and procedures for settlement of claims simplified and Itreamllned 
to ensure prompt settlement. Greater emphasis should be laid on the 
delegation of powers in regard to tbe processing and settlement of 
claims. 

6.14 The Committee further recommend that while rejecting a 
claim the Railway Claims Officer concerned should record his reasous 
for rejecting the claim aDd these reasons should be communicated to the 
claimant. 

6.15 In this connection the. Committee recall that in their 39th 
Report (1978-79) they bad recommended the setting up of a Claims Tri-
bunal for speedy and less expensive remedy to hear appeals against deci-
sions of Railway Claims Officers, wblch was reported to the Committee to 
have been accepted by the Ministry of Rail"ays. The Committee take a 
serious view of the fact brought to their notice by the Ministry themsel-
ves tbat even after tbe lapse of 4 years "tbe modalities for settiag up of 
Claims Tribunals we~ under cODslderatlon of. high level Committee." 
The Committee desire that the modalities should be finalised and the 
Claims Tribunals set up witbin the next six months and the fact sheu" 
be reported to the Committee. 

NEW DELHI; 
December 19. 1983 
AgrahayanaU-;1905(S) . 

BANSI LAL, 
Chairman 

Estimates Committee. 



APPENDIX 
Statement or Recommendations /Observatioas 

SI.No. Para 

2 

I. 1.13 

Recommendations 10 bservations 

3 

It is essential to ensure adequate arrange-
ment for speedy and safe movement of borti-' 
cultural and otber perisbable commodies in tbe 
mterest of both producers and consumers. The 
Committee's examination of arrangement made 
by Railways regretably revealed several defi-
ciencies tbat persisted all alons. The coordi-
nation between tbe concerned Ministeries viz. 
Ministry of Agriculture and the Ministry of 
Railways, which is the primary requirement is 
by and large non existent. Neitber of tbese 
Ministries has precilte and uptodate informa-
tion as to prOlluction and demand for these 
commodities in the various rcgions to plan and 
provide for transport by rail. In fact, the 
railways unaware of tbe traffic demand and even 
the Ministry of Agriculture bas Dot been main-
taining statistics in regard to horticultural 
crops except a few. It was only recently tbat 
a group on transportation of perishable agri-
cultural commodities was set up by the Minis-
try of Agriculture associating the rallwa)s. Tbe 
report of the group submitted in 1981 is still 
undcr con~idcration for evolvinS a perspective 
pIau by the railways and setting up a National 
Horticulture Board as an apex body by the 
Ministry of Agriculture in order to make pro-
per transportation arranaements for horti-
cultural products. Tbe Committee would like 

4S 
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to know why no institutional arrangement has 
been thought of and proper planning done to 
ensure adequate, speedy and safe rail move-
ment of perishable commodities so far. 

2. J .14 The Committee wish to emphasise that 
the dificiencics in regard to coJlection of statis-
tic of production and demand regionwise and 
arrangements for transport of perishable com-
modities .hould be rcmoyed by making such 
institutional arrangements as may be needed 
and evolving a perspective plan for putting it 
through without deJay. 

3. 2.23 &. 2.24 Perishable commodities are carried bv 
rail at a concessional rate of tariff. However, 
admittedly the rate "is in some cases higher than 
that charged for road movement. Further. 
through the Railways claim to sub-stantially 
subsidise the rail movement of perishable com-
modities the Committee have been informed by 
a non-official organis..Ition that with the sur-
charge levied the cost of rail transport exceeds 
the va.)ae of the loods. The Committee desire 
that the tariff rates and the rates of surcharge 
should be reviewed commodity-wise and read-
justed with a view to ensuring that tbe trans-
port cost remains reasonable having regard to 
the value of tho goods and does not unduly 
depress the demand or make it very dear to 
CODsumer.. After all tbe rail tariff should be 
determine~ on tbe basis of what the traffic can 
bear. The Committee wonld like to know the 
result of the review. Incidentally, it has been 
represented to the Committee that the slab 
system at present adopted for charginll freight 
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for movement of perishable commodities ope-
rates barsMy. The Committee recommend tbat 
this aspect also should be examined as part of 
the review sUlgested in the (oreaoing para-
graph. 

The Committee appreciate tbat movement 
of perishable commodities at low tariff rates. 
even below operatipg costs, constitutes a heavy 
social burden. To reduce the social burden 
of the railways, the Committee sUIgest tbat a 
part of tbese social burdens should be borne 
by the general revenues of the Central Govern. 
ment. If such a course is adopted, the existing 
freight rales c?uld be brought down to a 
reasonable level and their rise can be avoided 
in ruture. 

2.~5 though on paper highest priority is 
assigned for movement of perishable commodi· 
ties, the Committee learn that irrespective of 
the demand tbe carriage by Mail/Express trains 
is ,restricted "to tht extent room is available." 
This obviously creates uncertainties and dim· 
culties to the industry and trade as urged 
before the Committee by their representatives. 
While in the long ruh adequate facilities should 
be available for fitlt movement of perishable 
commodities at least over long distallce, there 
'Should be some short term measures to remove! 
uncertainties. There should be some earmark-
ing of space in fast trains depending upon the 
demand which should be made known to the 
prospective cODsi,nors. Necessary instructions 
in thia regard should be issued to the Zonal 
Railways. 
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Though the Railways have claimed to have 
met the requirements of goods traffic of perish-
able commodites except in a few areas, there is 
a widespread feeling of general inadequacy. In 
fact the traffic has declined substantially on 
Northern, Northeast Frontier and Southern 
Zones over the period 1979-80 to 1981-82 

clearly indicating that the traffic shies away from 
rail on account of uncertainty and inadequacy 
of timely wagon availability. There is no 
scientific qlethod of assessing the wagon re-
quirement in advance and plan the movement 
of perishable goods traffic smoothly nor hal 
there been allY reliable market survey. Even in 
the case of small consignments which are 
accepted 00 first-come-first-served basis, tbe 
position seems lobe equally unsatisfactory. 
Besides delay in transit there is considerable 
(elay at loading and unloading points on 
account of various inadequacies in the sys~em 
and bunching of traffic in the absence of pro-
per movement plan. Tbe Ministry of Railways, 
bad to admit this before the Committee in 
evidence. The Committee cannot but deprecate 
the adhocism that preVailed aU along and the 
neglect that the movement of perishable com-
modities suffered the reby. Even if it was not 
possible to provide adequate facilities, tbe least 
that was expected was to ensure the best use 
of available facilities by removing uncertainties 
through proper planning and active coordina-
tion with the agencies and interest concerned. 

The Committee have been informed that a 
special cell is now being created to assess the 
requirements from field in concert with the 
Ministry of Agriculture. State Governments 
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and other agencies. The Committee wonder 
why 8uch a 8tep had not been thoulht of so 
far. They would urge that this should be 
implemented forthwith. They wish to add that 
the perspective plan for movement of perishable 
commodities referred to earlier in this Report 
should be drawn up on the basis of a reliable 
market survey which should enable projection 
of the demand for the future fairly accurately. 

The Committe are of, the view tbat 
ideally Railway as national carriers ought to 
be in a position to accept all the loods tendered 
for movement either by goods or by passenger 
trains. The consigners should not be compelled 
to move them by road at higher cost to them-
selves which also will not be in the interest of 
the eConomy. The perspective plan shOUld' 
therefore, be drawn up baving regard to this 
basic principle. 

In the mix of traffic that the railways han-
dle, perishable commodities are a 'class by 
themselves .• The requirements for this traffic; 
are distinctly different from those of the rest. 
The requirements are DOt only in terms of 
special in-transit conditioDS but also suita-
ble storage and handling facilties at the loading 
and unloading as transbipment points. Further, 
these commodities are more susceptible to 
theft, pilferage and' damage. In view of all 
these the Committee strongly feel that there 
should be effective copsuttation with the rela-

'ted interests, Accordingly they recommend 
that adequate representation of these interests 
should invariably be given on the Stationl 
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Divisional/ZODal Railway Us::rs Consultative 
Committees. 

The Committoe ~re concerned to IcarD that 
more that 30 per cent of cases of perishable 
commodities booked by rail arc affected by 
~b~ft, pilf~rase ,ad damage. This is incredibly 
b~. Further. lately 12 per ceDt of the total 
C9D1~nsation claims paid by the Railways was 
in relatioD to tbese commodities. Going by the 
proportion of the perishable commodities to 
the lotal loads/parcel traffic iD value terms. 
tbc compensatioQ claims paid for these com-
modi~ics is also vc;ry high. The position tbat 
hal thu. cp:lcrgcd, .bows that tbe perisbable 
commodities arc parti~ularJy badly handJ..d by 
tbe Railways. ~bc Committee expect the 
MiDistry of Railway, to take a serious note of 
this. and take all possible steps to obviate theft. 
pilferage aDd dam"sc and monitor the posi-
tion effectively to progressively bring them 
down. 

In reply to. ~stiPlates Committee's recom-
mendation in p",. 2.10S of tbeir 10th Report 
(1980·81) 00 tbo Mj~istry of Railways-Trans-
portatioD of E~ODtial Commodities. tbe Minis-
try had inter alia st~d that Food and Agricul-
ture Orsanisation (FAO) were engaged in .tu-
dyio8 th., 'wagQD Qlimate' in transit o( fruits 
and veaetablc:a li~ apples, mangoes, organ-
gCl. ba~.s. potatoes and onions etc. Tbe 
Indian Railw~y~ were also associated witb tbis 
p~ojcct lAd tbey extended cooperation for the 
oxperiments being (jfmductcd by tbe Marketing 
Blanqiog &. DQsi,n Centre (MPDC) under the 
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Mrtrit(fy of Rl1r.1 Melopment. The Ministry 
tHrihet Jilted' t1Iat the MPDC were expected 
t6 niatt; their recOmmendations baled on 
ex~eiim'ebis witb ~gl{rd to changes in design 
bt'tolfirig'sfGeK arid tt, improve in-transit con-
dtit~iis. burin. e"i~ce tbe Committee .ought 
to' ~tiow tbe' latest position of the project as 
a1~b' the ~et6'iiiffl~dittlons, if any, made by the 
!\.Woe. Tb6 ;epitl6ntative of the Ministry 
iitfc:;mle'(f t'flir COMmittee that 'no specific re-
e6mmertlfation "0 there'. The Committee 
dtliie fblfl this prC;jtct should be completed 
ear1y sind! On' t'ti~bnfr of the findings in regard 
to"ciu.e. dflD~tlitiSf( deterioration, improved 
in~tran~ tnvltoDriltitit provided. The Commit-
(~' \lVolltd" ilwilt tunher development. in this 
rM'~~it: 

The!' Committee DOte that at the behest and 
cijsf or tb~ Miaiit..y of Agriculture the Rail-
way. fl .. · IlllRalactarcd 8 DO and 4 MG 
refriseratcd vans basically for transporting 
ftriil atHi 'dMY tita~: about two ~ eWeades agO. 
tiftre' Hal' 68e1f' Iii)" further addition to thil 
st~k. ~n\bl1' atft~B DG vans are Itated to 
have outlived tbeft" dormal ,life and are no 
more .ervi~ble. The MG vau are, it jl! 

, , '.' .. ,",.,' '.' ,};,. , , , 
~~" nc;»t, bc~qg ~ for want of traffic. The 
re.pre~,D.tativ~ "o( ~~ )A inillry of Agriculture, 
~ev.,... ~i~~~. R~~ to the Committee that 
this schf:me or I:efrj~r,ated van. was Dot liveD 
a fair trial aDd ., .... ted tbat if aD inteJl'ate~ 
plaa ~r moy~ep~ b'y refrilerated van. II 

dr,twa up th~, ca,n" Jl.r~ve to be a viabl. pro-
poation., Aocora~.". tp him, cold Itoraacs are 
eII& lleedod MHth· ... lo 'dina and unload--
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ing. The Committee received memoranda from 
certain non-official who demanded that the use 
of refrigerate" vans should not be dispensed 
with. rather these vans should be introduced 
Jor transportation of fruits. limes etc. over long 
distances. Although the Railways have made 
it appear that these vans are uneconomical, 
the Committee wonder whether the national 
loss involved in the damage and deterioration 
in the ordinary transportation is reckoned while 
coming to this conclusion. The Committee are 
of the view that the matter should be settled 
in conlultation witb tbe M inist. y of Agriculture 
and the stock of refrigerated van. augmented 
simultaneously providing for cold storage 

facilities wherever necessary. The Committee 
would like to know the action taken in this 
regard. There obviously has been communi· 
cation gap between the Ministries of Railway. 
and Agriculture on this issue which should not 
persist any longer. 

The Committee further recommend that the 
design of parcel vans should be improved in 
order interaiia to provide better carryin8 
capacity. 

The Committee note that at the end of March. 
1983, on an average 10.9 per cent of the 
parcel vans held by the Railways remained 
out of track. In this connectioll they were 
particularly ,distressed to Jearn that in the , 
Eastern Raih"ay on an average 44.2 percent of 
wagoDI were out of track. This is highly uDsatis-
factory especially viewed in the context of the 
demand for perisbable commodities that ere 
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not being met properly and calls for concerted 
measures to normalise the position in thi .. 
railway. The Committee recommend that the 
Ministry of Railways should direct the Eastern 
Railway to undertake a crash programme 
in this behalf and see that it is implemented 
in the shortest possible time. 

The arrangements for storage and handling 
at t.he loading/unloading sites and tranship-
ment points are at present admittedly not 
satisfactory. The lack of these facilities obvi-
ously causes considerable difficulties delay 
and damage. The Committee are particularly 
concerned to note tbat tbere are Dot even 
proper shelters against sun and rain at tbe 
loading and unloading points. The Committee 
appreciate tbe frank admission of the represe-
ntative of the Ministry of Railways that "it 
is II fact tbat the facilities given to the trade 
are not commensurate with the expectations 
of thet rade t ' but expect concrete actioa to pro-
vide minimum facilities. Such of tbe facilities as 
could be provided with the accumulated 
"Accident compeniation, passenger safety lind 

amenities fund' should be provided Ipeedly. In 
this connection the Committee would invite 
reference to their obser vations contained 
in paragraph 1.] 3 of their S6tb report on 
"Railway Safety'. AI a long term measure, the 
Committee note tbat the Min is try of Railways 
would be studying the requirement. for 
evolvins the perspective plan for the move-

: ment of peri,hable traffic. The Committee 
have also been assured that an exercise in this 

. regard wou'ld be completed within six months .. ~-.................... ----..;....--'------------------
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'tile! Cd1ftdU~ wC1Ufd await the results of 
(IiiA- dt~tcise. 

IbmA' 604"~iMf; the Committee commend 
t1l&-'ifftt'ocfattic1tt 6t tbntainer system for, trans-
pmt~ df"tteffMilMe commodities transpor-
~ i'i'f tttrtk- lb' II phased manner 80 that 
pilferage. especially at loading unloading and 
ffanl_!fl't' p6'htt1t is prevented i, aid handlit93 
ot" gOddl" II &Ilil!t~ 

the ~mmittee Have received serious comp-
latnts about the manner of settling compensa-
tion claim by Railways and the time it takes. 
The claims arise because of the delay in transit 
and bad hanciiing:as well al lack of security on 
railways. 'fIie rl»ao tiill$port on the other band 
il rqertocl to be tit' more safer and speedier 
aM the claims relatrng there to which are 
quite less. are setlle'd almost on tile spot. 
Earlier in tIlis Ret>tStt the Committee have 
cUalt with the dXten'C' of theft. pilferage and 
damage iii' ' «illf transport of perisbable 
commodltie& fo~h compensation has been 
'pald~ ,t'sB6Q1dj:~D'oted that possibilities of 
,ettttta cdt6~iMIH in respect of JOOds 
b66kccf a! 6~s riW are restricted and remo-
te and; fha(' ~bable commodities are 
abilait d01ty f,'(tif)kdl! at owner's risk. railway 
ris't'raW . bemt' ~1:iigb. The negligencc or 
m1ACotld'tibt" df'fllf'RJfilways or its staft" will 
lIa"V6'tl)" be1)tovtd'tradmit of claims. Thus 
tbcfftgtitcrbf ~lation claim paid would 
not hidfe.tc tb 'tCWial masnitude of 1011 and 
d'ama.c to ttie' IO'~. The plisht of poor 
.-owera and pettY' ftiders who find their goocb 
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lost or damaged can well be imagined. And 
the preference to road trampon irr.pective of 
the extra cost could also be well undmtood. 
Be that as it may, the Committee see no reason 
wby the safety of the movement and speedy 
settlement of claims compared to road trans-
port cannot be ens.red by the railways. After 
all. the railways, though departmentally 
managed, are to be run on commacial lines. 
The Committee would, therefore. urge tbat 
on the basis of this Report proper facilitiet 
for movement of perishable commodities-stora-
ge. hadling and in-transit-should be provided 
and security tightened up to ensure speedy 
and safe movement. Furtber, rules and 
procedures for sttlement of claims simplified 
and streamlined to enlure prompt settlement. 
Greater emphasis should be laid on tbe dele,.-
tion of powen in reprd to tbe procenin. 
and settlement of claims. 

The COmmittee further recommend that while 
rejecting a claim the Railway Claiml Oftlccr 
concerned should record his reuons (or 
rejecting the claim and these reason sbould 
be communicated to the claimant. 

In this connection the Committee recall that 
in their 39th Report (1978-7,) they had 
recommended the lettln, up of. Claim. 
Tribunal for speedy and leu expensive remedy 
to hear appeals apinst decisions of Railway 
Claims Officers, wbich was reported to the 
Committee to . have been accepted by the 
Ministry of Railways. The Committee take 8 
serious view of tbe fact broupt to their 
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notice by the' ~Ini~'try themselves that even 
aft.r the lapSe 'of 4 ~eats "the modalities for 
setting up of Claims Tribunals were under 

.' " 
consideration of a high level Committee." 
The Committee desire' that the modalities 
should 'be finali~ed' anCf'the Claims Tribunals 
set u~ ~ithi~ the next. Ix months and the fact 
should be reported to'the Committ~e, 
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